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E.S.I. Hospitals in Gujarat 

221 SHRI HARlN PATHAK : Will the Minister 
of LABOUR be pleased to state 

( a )  whether  the present  Employees  State 
Insurance Hospitals are sufficient in Gujarat to meet 
the health needs of the workers in the State: 

(b) 11 not, whether Government propose to open 
some more ESI Hospitals in the State, and 

;ci I T  so, the details thereof and the allocations 
Iikel\l 13 be made therefor? 

THE MINISTER OF LABOUR (SHRI  M .  
AHLINACHALAM) : (a)  to ( c ) .  There are 9 ESI  
Hr )sp~ fa ls  funct ion ing In the State of Gujarat .  
LVi1r!evsr necessary, beds have also been reserved 
1:1 Government /Pr ivate Hospi ta ls  for prov id ing 
adaquate in-door treatment to the Insured Persons 
Meanwhile the E S I  Corporat lon IS hav lng two 
nusp1ta;s one  each  at Vapi and Jamnagar 
constructed. For construction of these two hospitals 
tbe Corporatlon has sanctioned a sum of Rs. 489 98 
lakh A proposal to convert the 225 bedded Chest 
Hos71taI at Naroda Into a 300 bedded General 
Hosptfai has also been received in the ESlC 

Colour X-Ray Machines at  IGlA 

222 SHRI BANWARI LAL PUROHIT , Will 
tile M ~ n ~ s t e r  of C lV lL  AVIATION b e  p leased to 
sta!e 

f a )  whether the Government's plans to Install 
cclour X-ray machlnes at IGlA to  check an t ( .  
s m u g g l ~ ~ g  operations have been abandoned, 

f b j  I! so, the reasons therefor 

rc) whether Alrports Author~ty of lnd~a has been 
showirg least interest in the Project, 

( d l  11 so, the reasons therefor, and 

(e j  the further actlon the Government propose to 
take In thls regard? 

TFE MINISTER QF CIVIL AVIATION AND 
MlNiSTEH OF INFORMATION AND BROADCASTING 
lSHRl S M IBRAHlMj fa )  No, Sir 4 colour X.ray 
macr.~nes are betng lnsfalled to check baggage In 
the lnterrlallonal arr~val hall 

i t j  Goes not arise 

! c )  and id)  No Sir However, lhere was some 
a e a v  ~n the procurement of Ihe mach~nes by the 
C;u!fo? c Department 

' e l  Two machlnes have a l ready been  
con:;ssioned on 17 6 56 and !he othw two w ~ l l  be 
~ ~ ' m r i ~ ~ ~ o n e d  Soon 
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Penrion Scheme 

223. DR. LAXMINARAYAN PANDEY : Will the 
Minister of LABOUR be pleased to state : 

(a) whether the Government have held any' 
fur ther  par leys w i th  Trade Un ions  and  other  
Employee's organisations about the implementatlon 
of the Employee's Pension Scheme; 

(b) if so, the results thereof; and 

( c )  the present  s tatus regard ing  the 
implementatlon of the aforesaid scheme? 

THE MINISTER OF LABOUR (SHRI  M 
ARUNACHALAM) . (a)  to (c)  W h ~ l e  a series of 
meetings were held with the representatives of the 
Central Trade Unions before and after the inlroduct~on 
of the Employees' Pension Scheme 1995 wlth effect 
from 16.11.1995,  no specific discussion on  the 
Scheme has taken place w ~ t h  them dur~ng  the last 
two months .  The Scheme is a l ready under  
implementation and pension has a l ready been  
disbursed In over 68000 cases. 

Chi ld  Labour 

224. SHRI DADA BABURAO PRANJPE Wlll the 
Mln~ster of LABOUR be pleased to state 

( a )  the Issues d ~ s c u s s e d  In the In lernat~onal  
Labour M ~ n ~ s t e r s '  Conference held on January 1 9  
1955 at Delhl, 

(b) the Issues on w h ~ c h  there was a consensus 
of oplnlon. 

(c )  the Issues on w h ~ c h  pol~cy d~fterences were 
expressed by other countries, and 

( d j  the present posltlon In lespect of C h ~ l d  Labour 
In lnd~a  and steps taken by the Government fol 11s 
abollt lon? 

THE MINISTER OF LABOUR (SHRI  M 
ARUNACHALAMj ( a )  The Fl t th  Conlerence 0 1  
Labour M ~ n l s t e r s  of Non-aligned and  Ottiwr 
Developlng Countries held at New Delhl from 19th 
to 23rd January, discussed the follow~ng subjects 

( I )  H o ~ i z o n t a l  c o ~ p e r a t l o n  In the l ~ e l r l  t 

erriljloyment and human resources, 

(11) E110cts of ~ n t e r n a t ~ o r i a i  t rade aria 

I n t e r n a t ~ o n a l  labour stancl i l rds ori 
emp loyment ,  w o r k ~ n g  ~ o n d l t l o n s  and 
development In the Non-a l lyntd and Other 
Developlng Countrws, and 

( i l l )  The soclal lmpv i t  of structural adjustnient 
programmes 

fb)  and fc)  Af ler detal led dlscusslons In l h e  
Conference, !he D e l h ~  Declarat~on and Progranln~r  
of Act~on were unanimously adopted The Conlerence 
through the above Documents expressed tho11 deep 
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concerns about the  efforts at seeking to establish 
l inkage between international trade and enforcement 
of labour s tandards  through the imposi t ion of the 
s o c ~ a l  clause. The Conference resolved to undertake 
,programmes l o r  hor izontal  cooperat ion among the 
developing countries in the various soclo-economlc 
s p h e r e s  h a v i n g  implications fo r  l abou r  a n d  
e m p l o y m e n t .  T h e  C o n f e r e n c e  a l s o  fe l t  t ha t  in  
formulating the  ad jus tment  measures ,  the  soc ia l  
d i m e n s i o n s  o f  s t r u c t u r a l  ad jus tmen t  s h o u l d  b e  
care fu l ly  ana l ysed  keep ing In v lew the pa r t~cu la r  
c ~ r c u m s l a n c e s  of e a c h  c o u n t r y  a n d  t h e  soc ia l  
partners and the results of their apphcallon, closely 
monitored to  minlmise human dlslress 

(d )  The est imated figure o f  w o r k ~ n g  ch~ ld ren  in 
Indla, as per the 1981 census, was 13 6 m~ l l i on  The 
p o l ~ c y  of thn Government 1s to ban  employment of 
ch~ ld ren  below the age of 14 years In fac tor~es mlnes 
and  haza rdous  emp loymen t  and  to  regu la te  the  
w o r k ~ n g  c o n d ~ l ~ o n s  of ch~ ld ren  In other employments 
at t h ~ s  s tage The  C h ~ l d  Labour  I P r o h h l l i o n  and 
Regula t ion)  Act,  1986 was meant to a c h ~ e v e  t h ~ s  
nb jec t~ve Recently, the Mlnlstry of Labour launched 
;I malo1 p r o g r a m m e  to  e l ~ m ~ n a t e  c h ~ l r l  labour  In 
hazardous occupa t~ons  and  p!ncesses hv the year 
2002 A D Suf f~c lent  funds have been comrn~t led  to 
~ m p l e m e n l  t h ~ s  programme 

Air  Acc iden ts  

2 2 5  SYRI  CHANDRESH PATEL 

SHRI RATILAL KAL.IDAS VERMA 

W ~ l l  the M! i i s te r  of CIVIL AVlATlClN be pleased 
to s late 

l a )  the total number of a~rcra f ts  be long~ng  to the 
ln r f~an A ~ r l ~ n e s ,  Vayudoot, A I ~  lndla and other A l r l ~ne  
cnmpanles that me1 wlth acc~den ts  In the country 
and abroad d u r ~ n g  January 1 ,  1996 l o  date,  

f b )  the extent of loss of llves suffered and other 
8.~sses incurred t h e r e ~ n  In each m ~ s h a p ,  

fc)  the compensa t~on  p r o v ~ d e d  to dependents of 
each o f  the deceased persons. 

( d )  the causes for the s a ~ d  m ~ s h a p s ,  and 

( e )  Ihe  concrete measures taken l o  check such 
air m ~ s h a p s ?  

THE M I N I S T E R  O F  C l V l L  AVIATION A N D  
MINISTER OF INFORMATION AND BROADCASTING 
(SHRl  C; M IBRAHIM)  ( a )  There IS only one air 
acclderrt durmg the s a ~ d  per lod,  ~nvo lv lng  an alrcraft 
:I Archana A i rways operating l l ~ g h l  from Delhi  to 
Karlpur on  18 5 96 

( b )  N o  l h e  was l os t  T h e  a l rc ra f t  sustained 
Substant~al  damage A portlcrn nf tho airpor! boundarv 
wall Was also broken 

(d )  The accident is under n v e s t ~ g a t ~ o n  by DGSA 

( e )  M e a s u r e s  s u c h  a s  ~ m p l e m e n t a t ~ o n  o f  
recomrnendat~ons emanating f rom Inves l lqa t lo r  o f  
a l r c ra f t  accidents a n d  h a z a r d o u s  incidents, 
mon l l o r l ng  of f l igh t  r eco rde rs ,  I ssuance  o f  S IV I I  
Av la t l on  Fi 'equ~rements ( C A R S ) ,  s a f e t y  a u d ~ t  o f  
opera tors ,  c o n d u c t ~ n g  safe ty  s e m i n a r s ~ m e e t l n g s ,  
inspection of aerodromes etc are c o ~ t ~ ~ u o u s l y  taken 
to enhance the level of alr safety 

V i j ayawadr  A i rpo r t  

226 S H R I  R SAMBASIVA R A O  W ~ l l  t he  
M ~ n ~ s t e r  of ClVlL AVIATION b e  pleased to state 

(a )  whether there is any proposal  to slreng!hen 
the runway and for creatbon of other ~nf ras t ruc t l r ra '  
facll l t les at Vljayawada alrport ,  

fbr II so,  the de ta~ l s  thereof 

fc )  the funds allocated for the purpose,  

I d )  the 11me by whlch the said airport 1s llkely !,:. 
be made operational, 

( e l  whether there IS also a proposa l  for starting 
Roelng, Avro and Dornler alrcrafls connecl lng ma:?! 
cltles In the country,  and 

(1) II so ,  the de!alls thereof? 

THE M I N I S T E R  O F  C l V l L  A V I A T I O N  A h y  
MINISTER OF INFORMATION AND BROADCASTI'UG 
(SHRI C M IBRAHIM) . ( a )  and (b) Yes. Sir Airports 
Author~ty  of lndla has plans to undertake fol lowing 
works at V~layawada alrport 

( I )  Strengthening of e x l s t l n g  r u n w a y  tc 
operate 0.737 a~rcra f t  

( 1 1 )  Const ruc t~on of a new Termlnai B u ~ l d ~ n g  tc 
cater to the needs of 7 5  arriving and 7 5  
passengers.  

(111) P r o v ~ d l n g  Doppler Very H igh F requen t )  
Omni Range (DVOR) navlgat lona! a ~ r !  

( c \  A s u v  of Rs 3 crores has been ailocatec . -  
the year 1996-97 

(d )  The a~ rpo r t  1s likely l o  b e  made ope ra t ! c l a  
by December, 1999 

( e l  and (1) The alrport at present IS n! sL;l;a:(c 
tor 8.737 a~rcra f !  operation However a -!in.s 2 . e  

free to operate smaller a~rcra f t  lo . l ram V iavair -. : 
airport 

D is t r ic t  Rehab i l i t a t i on  Scheme fo r  
Ru ra l  D i sab led  

( c ,  Does not nrlse 


